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 (4)  Statement  No.  XXIV
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 Second  Session,  A971.

 Fourth  Session,  1972.

 Fifth  Session,  972

 1972,

 £973.

 Sixth  Session,

 Seventh  Session,

 Enghth  Session,  1973.
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 COMMITTEE  ON  PETITIONS
 MINUTES

 MR.  SPEAKER:  Now,  item  No,  12
 Shri  A  क्  Sharma.  He  is  absent.  Then,
 Shri  Ishaque  Sambhal:  Hy  n  also
 absent.

 SHRE  K.  &  CHAVDA  (Patan).  |
 am  also  a  Member  of  that  commitice
 So,  I  can  lay  it  on  the  Tabl>  of  |  the
 House.

 MR.  SPEAKER:  Let  him  first  ex-
 press  hrs  regret  that  the  other  two  Mem-
 bers  are  absent  and  then  say  that  on  be-
 halt  of  those  absent  Members,  he  9  lay-
 ing  it  om  the  Table  uf  the  House.

 AN  HON.  MEMBER:  Shri  Ishaque
 Sambhali  has  just  com:  to  the  Howse.

 SHRI  ISHAQUE  SAMBHALI  (Am-
 roha);  I  apologise  for  my  absence

 I  Beg  to  lay  on  the  Table  the  Minutes
 of  the  Twenty-second  to  Thirtieth  Sittings
 af  the  Committee  on  Patitions.

 cad

 MESSAGES  FROM  RAJYA  SABHA

 SECRETARY:  Sir,  I  have  to  report  the
 following  messages  received  from  the  Sc-
 cretary  of  Rajya  Sabha  i

 ti)  “In  accordance  with  the  provision:
 of  Rule  $27  of  the  Rules  of  Procedure
 and  Conduct  of  Business  in  the  Rajya
 Sabha,  |  am  directed  to  inform  the  Lok
 Subha  that  the  Rajya  Sabha,  at  its  xit-
 ting  held  on  the  3nd  September,  1973,
 ‘agreed  without  any  amendment  to  the
 Reserve  Bank  of  India  (Amendment)
 Bill,  973  which  was  passed  by  the
 lok  Sabha  at  its  sitting  held  on  the  27th
 August,  1973.”

 (i)  “In  accordance  with  the  provisions
 of  Rule  127,  of  the  Rules  of  Prace-
 dure  and  Conduct  of  Business  in  the
 Rajya  Sabha,  I  am  directed  to  inform
 the  Lok  Swbha  that  the  Rajya  Sabie,
 at  its  sitting  held  on  the  3rd  Septem-
 ber,  1973,  agreed  without  any  amend-
 ment  to  the  Foreign  Exchange  Reguia-
 tion  Bill.  1973,  which  was  passed  by
 the  Lok  Sabha  at  its  sitting  held  on  the
 27th  August,  1973."

 Gili)  “In  accordance  with  the  provisions
 of  Rule  27  of  the  Rules  of  Procedure
 and  Conduct  of  Business  in  the  Rajya
 Sabha,  I  um  directed  to  inform  the  Lok
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 Sabha  that  the  Rajya  Sabha,  at  its  sit-
 ting  held  on  the  4th  September,  1973,
 agreed  without  any  amendment  to  the
 Jadian  Railways  (Amendment),  Bill,
 1973,  which  was  passed  by  the  Lok
 Sabha  at  its  sitting  held  on  29th  August,
 1973.”

 (iv)  “In  accordance  with  the  provisions
 of  sub-rule  (6)  of  Rule  86  of  the  Rules
 of  Procedure  ‘and  Conduct  of  Business
 in  the  Rayya  Sabba,  I  am  directed  to
 return  herewith  the  Orissa  Appropriation
 (No.  3)  Bill,  1973,  which  was  passed  by
 the  Lok  Sabha  at  its  sitting  held  on  the
 28th  August,  1973,  and  transmitted  to
 the  Rayya  Sabha  for  its  recommendations
 and  to  state  that  this  House  has  no
 recommendations  to  make  to  the  Lok
 Sabha  in  regard  to  the  said  Bill.”

 (v)  “In  accordance  with  the  provisions
 of  sub-rule  (6)  of  Rule  86  of  the
 Rules  of  Procedure  and  Conduct  of
 Business  in  the  Rajya  Sabha,  I  am  dir-
 ected  to  return  herewith  the  Manipur
 Appropriation  (No.  2)  Bill,  1973,  which
 was  passed  by  the  Lok  Sabha  at  its  sit-
 ting  held  on  the  29th  August,  1973,  and
 transmitted  to  the  Rajya  Sabha  for  its
 recommendations  and  to  state  that  this
 House  has  no  recommendations  to  make
 to  the  Lok  Sabha  in  regard  to  the  said
 Bill.”

 ASSENT  TO  BILLS

 SECRETARY:  Sir,  I  lay  on  the  Table
 following  two  Bilis  passed  by  the  Houses
 of  Parliament  during  the  current  session
 and  assented  to  since  a  report  Was  last
 made  to  the  House  on  the  3lst  August,
 1973-—

 a  The  Appropriation  (Railways)  No.
 3  Bill,  1973,

 4

 (2)  The  Payment  of  Bonus  (Amend-
 ment)  Bill,  673,
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 32.46  brs.

 COMMITTEE  ON  PUBLIC  UNDER-
 TAKINGS

 Fortiets  Reforr  ano  .Mixutis

 SHRIMATI  SUBHADRA  JOSHI  (Chan-
 dni  Chowk):  I  present  the  following  Re-
 port  and  Minutes  of  the  Committee  on
 Public  Undertakings:—

 (3)  Fortieth  Report  on  ‘Role  and
 Achievements  of  Public  Uander-
 takings’.

 (2)  Minutes  of  the  sittings  of  the
 Committee  relating  to  the  above
 report.

 COMMITTEE  ON  GOVERNMENT
 ASSURANCES

 Sura  Riport

 SHRI  C.  K.  JAFFER  SHARIEF  (Ka-
 nakapura):  ]  present  the  Sixth  Report  of
 the  Committee  on  Government  Assurances.

 COMMITTEE  ON  PETITIONS

 TeimTReENtH  Reporr

 SHR]  ISHAQUE  SAMBHALI  (Amro-
 ha):  I  present  the  Thirteenth  Report  of
 the  Committee  on  Petitions.

 SHRI  SAMAR  GUHA  (Contai):  I  had
 given  notice  of  an  adjourament  motion
 on  the  shortage  of  supply  of  foodgrains
 to  ration  shops  all  over  the  country.  Let
 me  fead  it  out,

 MR.  SPEAKER:  No,  no,

 SHRI  SAMAR  GUHA:  This  is  the  last
 day  of  the  session.  There  is  a  serious
 food  crisis  all  over  the  country....

 MR.  SPEAKER:  I  have  not  allowed  the
 adjournment  motion,  nor  have  I  allowed
 the  reading  of  it  here.


